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CENTRAL ADMINISRAIIVE TRIBUNAL, ALLAHABAD BENCH

ALLAHABAD oy

Allahabad : Dated this 26th day of April, 2001

Original Application No.330 of 19939,

CORAM3 =~

Hon'ble Mr. SKI ?Iagﬂri! J M.

Juned Ahmad Son of bate F.iJ. Siddiquie

Ticket Collector Northern Railway,

Allahabhad Division at Allahabad Railway

Station,

{Sri A.K. Srivastava, A.M.)

« o o « o Applicant
vVersus

1. Union of India, through the
General "anager, llorthern Railwav,

Baroda louse, ilew DNelhi.

2'a The PDivisional Rail Manager,

Northern Railway, Allahabad Division,
Allahahad.,

3 The Senior ﬁivisional Commercial Manager,
Northern Railway, Allahabad niviékcn,
Allahabad,

4. Divisinonal Rail Manager (Personnel), Northern
Railway, Allahabad Division, Allahabad,

(Sri Prashant Mathur, Advocatej | |

« o« » » o oRespondents

O R.DE R (Oipigul)
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By Hon'ble Mr. SKI NaqyiL'J.H.

The applicant has come up seeking relief to
the effect that the impugned order of transfer be
quashed and the respondents be directed to re-=transfer
the applicant from Lucknoﬁknivision te Allahabad Diviaioni
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Z..  as per applicant's case, while he was posted in

Allahabad uivisiff;#ge was susﬁended on vigilance
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complaint but this suspension order was revoked on
18-3-1999 followed by transfer order dated 12-3-1999,
The applicant has lmpugned this transfer order mainly
on the ground that 1t is punitive in nature thongh
given shape of simplicitor transfer order and, therefore,
it deserved to be quashed. The respondents have
contested the cage, filed the counter reply with the
mention that it is an order under exigencies of service
but at the same time has accepted the involvement of

Vigilance Department.

3. Heard learned oounsel for the parties and perused

the record,

4, Learned counsel for the applicant mentions that
the aopplicant has been transferred from one Division
(Allahabhad Division) to another Division (Lucdknow
Division) under orders of JRi'(P) Allahabad who has no
legal authority to transier an official from his

Division to other Division.

e Sri Prashant Mathur, counsel for the Eespondents
E e f

while making submissions in reply put  me through the

Railway Board Circular dated 2-10=1998 throuch which °

the policy regarﬁing'transfer has been conveyed

with the mention that staff in mass contact areas

cetected to be indulging in malpractices should also

be transferred on inter-divisianél nasis. This circular

may justify the impugned order on the side of transfer

on the ground of malpractices but does not confer

nowver on DRM to transfer personnel and employees from

one Division to the other Division.
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G For the above I find,the impugned order has not

been issued by the authoritywho was coﬁpetent'tc issue
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rhe same and, therefore, quash accordingly, However,

the competent authority 18 not precluded to pass fresk

order., The OA is disposed of accordinglv. Tnere shall
| '

be no order as to costse.
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Member (JI)
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